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- . IN THE CENTRAL # mINISTR“TIVE TRTBUNnL AT ALLAHABAD :
' CIRCUIT BENCH; GANDHI BHAWAN
LWI\NO\ .
Wk - /,"' M
P , B . /' ‘:." i 1.
o S S v S
No.CAT/CB/LKOf 1?87V Dated 3
’ : ) N M TY 711
OFFICE = MEMO
Re istration No. 0.,Ae of 183!
’ Tvo - SF ’ Q. (I‘)
; Applicant's
T Respondent s
Ty
AN '

~
A copy of the Trlbunal‘s Order/Judgement
dated 34 3. oe in the abovenoted case. is forwarded
for necessary actions ‘
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CENTRAL ADMINIQTRATIVL TRIBUNAL ALLAHA

Circuit Bench at LUCKNOW

Registration O.h . No. 53/89 (L)

Guru Prasad Verma and | . |
' . ess Applicants
ds 0GB

Hira'Lal

Versus

Chief buperxntendent, Central

Telegraph Office, Lucknow and ?rs ...Respondents

Hon' Mr, D.S. Mishra, A M.

Hon. Mr. D.K. Agarwal, JOMO

( By Hon' Mr.‘D.Ka Agarwal,J.M})

Thie application under section 19 of

Cehtral Administrétive Tribunals Act 1985 has

' been fi led by two employees of Central Telegraph

L) N
- Office, Lucknow, namély, Guru Prasad Verma and

Hira &l against their transfer orders dated 31,
and B8ule89 respectlvely, to Barabanki., Their

.contennon'lefthat they are senior embioyees of

1.89

the Central Telegraph Offlce, whlle the instructions

are to effect transfer of junior employees from :

surplus staff to newly established Departmental

Telegrdph Offlce. They have placed rellance on

the instructlons contalned in the letter from the

Government of India, Ministry-of Communication,

Department of Tele-conmunicetion. sSanchar Bhawan.

New Delhi, dated 21, 11 1988 contained in Annexure-I

zﬂ< @lﬂw&

o.'o o2/"
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2, In the counter affidavit, the respondents

; have pleaded that there were no surplus staff
P at Lucknow. The respondents have alleged in para 12

of the counﬁer affidavit that only 87 Telegraphists

| are aviailable in the Central Telegraph Office,Lucknow

%_ 'N\}» | as againsty ;&: sanctioned strength of 100 Telegraphists.‘

’ | They kave further pleaded in paras 10 and 11 of their

i counter affidavit that the transfer orders have been

- ; passed in accordance with the directions of Director

N General, Posts & Telegraph , New Delhi, contained

“ in letter No. 257/97/75-5TB-I, daﬁed 11-10-73 (Annexure-

% No.'B' to the counter affidavit). They have also

| pleaded in paras3(d) ahd 11 of the counter affidavit,

% that the decision was taken in the 40th and 43rd

% RC JCM meéting held on 4-11-87; undervItem No. 19,

; that employees with longest standing should be
transferred to Departmental Telegraph Office, out-
side Lucknow vice those who have completed two
years stay iq Departmental Telegraph Office, outside
Lucknow, like, Barabanki, Hardoi, Kheeri etc. atc,

The contention of the respondents is that the
applicants were employees of the longest standing

at Lucknow and that they have been directed to be

transferred vice.those who have already put in

2 years service in Departmental Telegraph Office,
Barabanki, |

} 3. We have considered the matter. We do not

4 find any material on record to hold that there
! was any surplus staff at Central Telegraph Office,

0003/-
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Iacknow., If so, the transfer order of the applicants
mast be takenzgave been passed in routine manner,
Further, thére is no material on record to rebut

the contentions of the respondents that the épplicants
were having longest stay ét Lucknow., The order of
t:ansfer also makes a mention in respect thereof.

Thus, in our opinion, there is no force in this

application,

4, Before we part, wa,ﬁg§Zialso observed that
the two employees have joined together in an
application against their individual transfer order
‘Wwithot the permission of the Tribunal warfanted by
the rules of procedures, However, since we have

heard the application on merits, we proceed to

pass the final order.

5. The application is dismissed with no order

as toctosts,

ar'd Qsﬂmmﬁ o /ﬁ;’r}

JQM. éi\‘M.
(sns).

Lucknow

9‘/‘
MARCH3!™, 1989



BEFORE THE CENTRAL ﬁDMINISTRéTIUE.THIBUNAL,’ADDITIOﬁ&L
’ BENCH, ALLAHABAD?, LUCKNOW- BENCH, LUCKNOW,

GeP. Verma & Another

v

* 2008 084

VERSUS

Chief supserintendent,

Telegraph, Lucknow and

* e st s000 00

Applicants,

Respondents.

Particulars

Page No.

1. dpplication U/s 19 of the
' ddministretive Tribunals jct

e ANNBXURES

ji
another
M
v - gl.No.
_ o
A
M’}‘
d)
,kj -
e)

True copies of letter
issued by Govt. of Indis
dated 21.11.1988

True copy of application
subniitted by Petitioner
No. < dated” 13.1.7198¢

irue copy of applicasion
Subnitsed by Petiticner

Photocopy of order of
Ltransfer dt. 31.1.89

Photocopy of order of
transfer dt. 8.2.89

to to @

10

Lucknow :

Dateg

R3.2.1989

( I.B. §

T4 P

COUNSEL FO
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DATE OF FILING :  23RD FEBRUARY 1989,
- . \ ’
BETWEEN

le Guru Prasad Verms

- 2+ . Hira Lal

[} ' e LN ] AAPPIJIC}P&NTS
AND
1. Chief &uperintendéﬁt} Central Telegraph Office,
)(- Lucknows |

2% Chief General Manager, UuPs Telecoms, Lucknows

+++eseeRespondents.

ﬁEﬁAILﬁROF.APPLICATIOH

1. Particulars of the ﬁpplicants:

Eo. i

e

i) Name of thé_applicant B

- Nosl o ¢ Guru Prasad Verms
'ii) Hame of the father ¢ Bhri Raghunandan Prasad
iiii.Désignation and t Telegraph Master
. office in ‘which - ~ (Operative), Central
employed : L Telegraph Office,
' - Iucknowe |
iv) Office address ¢ &s above
'v) address for 'service i New Colonyy, -
of &ll notices Jiyamau, Hazratganij, :
' - Lucknows ;
i) Hame of the Applicant : Hiralal '
) Nos 2 _ ,
ii} dame of the father ¢ Late Shri Chhotey Lal
| : Gupta ' '
iidl ﬁeéignation and ¢ Telegraph Master
office in which ~ (Operative), Central
employed - _ Telegraph Office, :
i Lucknows .
iv).Officé Aaddress ‘ ¢ As aboves v
v) Address for service ¢ ;

.of all notices

| ../?4%257 eiz | ¢*~.a2/f

3
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2a PARTICULARS OF THE RESPCHIDENTS

i) Designation of .the
' "~ Respondent No. 1

ii) Office address of
- the Regpondent Nos

1

iii} address for service

. ofvail qotices’

i) Designation of the

Reépondent No, 2

ii) Office address of the 3

: Respondent Nos 2

3w PARTICULARS OF THE ORDER

e

AGAINST WHICH APPLICATION

IS MADE &

i) Order Numbers
ii) Date
iii) Passed by

iv) Subject in brief

.-

Chief Supterintendent,

CaT. O,

Central "Telegraph Office, ’
Lucknowe

As above,

Chief General Manager;
- - -2 -
U.Ps Telecommunication,
Lucknow,

PN S . «

Office Of the G.M. (Tel.),
Hazratganj, Lucknows

i
i

T-99/BBK/74 and
T-99/BEK/78

-

31%1@1989 and
802«1989 . X

. - R - f
Chief Sup&erinténdent;,’
C.Q*O,? Lucknows

Thg applicants who do ﬁot
belong frgm.thé su'r.plus,
staff of Cendtral Telegraph
Qﬁfice, Lucknow have been
transferred to Departmental
Telegraph Office, Barabanki
although the juniors as
well as surplus staff are
still available ‘at C.T.O.
lucknow to be transférred
to_Departmen§al Telegraph

- Offices.

‘”‘“ocr@&?’/"‘,
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within thed jurisdiction:of. the Tribunal, -

2

JURISDICTION OF THE TRIBUNAL :

The applicants"declafe that the subject matter

of-theuqrderuagainst;whiéh they wants redressal “is

5.

‘;LIMITATION :

'Thé'épplicatinms fﬁrtBer declares that the

'applicitién is within theé limitatioh ﬁréscribed'in

Section 21 of Administrative Tribupals act, 1985.

[ ~ -

- - . -

FACTS OF THE CASE i e L
&) . . . That the applicant No. 1 ~ Guru Prasad Verma

joined, the department as Telegraphist on 1.5.1965

P

@nd.was,given“substantive‘appointment;wﬁgffg 1.3469

in Central Telegraph Office, Lucknow.

o

R

B) - That the applicant Noe 2 = Hira Lal, joined

Fa

the department as Telegraphist iq,C.Taqﬁerucknow
‘on 22:7.1965 and was confirmed weesfe 1.3.1972 and’

is still posted in CaTsC., Lucknowe

r

c) That both the applicants were promotedftb~-
the post of Telegraph Master (Ope:@tive} under one
time~bound promotion scheme and the said posts the

épplicants_are still holding. -

D). That the total strength of the Telegraph

Master (Operative) and the Telegraphist in _C.T«Ou,

Lucknow having the same cadre, is 100 and at present

- "'//2757

1300554/“"
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'and alambagh (Lucknow), as such 24 persons of

the total strength of-the Telegraphist/

Telegraphxsk Master (Operative) assigned to

!

C.T.0s, Lucknow is 124»° A&s gsuch the 24 per-

sons -who are junior most are suppdsed to be

surplus staff in the C.T«0., Iucknow.

(&) That the Departmental Telegraph Offices

" were started in several places i.e. Barabénki,

Kheri, Hardoi and Alambagh (Lucknow) but no
ﬁosts of Telegraphist/Teleg;aﬁh Maséer (Opera~-
tive) wéfé created for‘the aforesaid pl%ées,
aswsgch éh_each_éiaées é totél étrength.of 24

Teiegraphisf/Telegraph Méster‘(Operativef>were

sent'from-fhé total stfeﬁgth offch;O;ﬁ ﬂuéknow;

(P That as no sanction has been granted
for the post of Telegraphist/Telegraph Master

(Operative) at places Kheri, Hardoi, ééréb@nki

-~

z

office have been sent to those places.. ft_is

relevant to mention here that the 24 persons

who have been sente to those places are senior

staff members and theycdo not belong from sur=

plus staff, as such are sanctioned staff of

!

C.Te0e, Lucknow.

V-

e
ﬁoooo&-.)/"‘
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@) Thatmpréviously there was'an.understanding
té the.effect.that‘the.senibn st@ff.ﬁembers would
be’éent.to ‘the Departmental Telegraph.officesAx@xﬁ
where the postsmhavé(b&gn'moﬁ been sanctioned ané >
aftef,édmpleéion of tQOAye@rs,-they would be called
back to ﬁhe C.Tfoﬁw_pgcknﬁwe“Jth of_thésg_zé,pepgpns

~

mostly have completed ?wq years_servicg in DsT«O.s

i

but they have not been called back to C.T.0s. as such

out of sanctioned strength of C.T.0. 24 persons are.

working in Departmental Telegraph Offices and the

surplus staff have been retained at C.T.C., Lucknows.

. (o - LS

H) : >That the matter was raised several times

S S . R

béforevthé reépecﬁivé éuthéfitﬁes‘ané¢ therefofe¢”
a'letter}wés issued by Govt.. of India, Ministry .of.
Communigations;.Department of Teiecomhunicatioﬁ-
No.256e25/86—STN:dated.21011@1988;by which the dire~
gtives weas issﬁedhto.the Respondents to transfer
oniy surplué staff”to‘other.places'énd~abouz the--
surplus. staff, it was obéérved'that the seniority

would be the only criteria. To make it more clear

it was decided that the.senior staff members would.-

" be deemed to be sanctioned staff.of C,T.O. and.juniere

would automatically.become.Surplusmstaff; A true
copy of.the said letter is being armexed herewith

as ANNEXURE NO. 1 to this petitions

q,genoo6/"""
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1) That after issue of the aforesaid directive

the petitioner No« 1 & 2 separately moved applications

© to the respondent No. 1 through which they informed

that till dete no post have been created for the
places Barabanki, Hardoi, Kheri and Alambagh (Lkoa)

Departmental Telegr@ph,Cffices, as such the persons
working there, who have earlier been transferred

from C.T.0s, Lucknow and are senior staff members

A £

are of the total strength of C.T.0.,

Lucknow and the

-

juniors at Lucknow are deemed to be the surplus staff

and only -they can be transferred to other places. &

- - LTI w J LR g

Frue copies of the applications submitted on 13.1.89

are being filed as ANNEXURE NOS. 2 & 3 -to this peti~

tions R - T T
J) That the petitioners,; who were appointed in

the year 1965, are the senior staff members at C.T.Cs

e L . - ® . . e .

Lucknow and there are approxe 48 juniors to the peti-~

tioners in the total strength at C.T«0s, Lucknow.
The names of some of junior members are S/Shri H.He.
Kangari appointed on 1041476, Gopal Pras&d, appointed

on 18.6.73, anwarul Hague, appointed on 12.5.73,

i

R.S. Pandey, appgointed on 13461973, Munna Lal Sharma,
appointed on 18¢6e73. The gradation list prepared
on 1.1.1984 will be produced at the time of argument.

- - - .. . - -

‘K)~'5' ~ That in vieW'of‘ﬁhleacts‘stated above,

/Vg%giﬁjéégﬁy *m;uﬁw.:$7/‘

ek g,
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the appiigaqts being senior ;taff membe;s¢-qannq§

be t;aqsfgr;e§ tprDepéytmgnt&; ﬁeleg:aph Offiqes,"; S
bu;lgur?risiqgly_two‘t;agsﬁe; qrde;'@ere passed,

one on 3;.1.;989”Fran§fgrpihg:the pefi;ione:4ﬂoa 2
from C,T,O.(,Luckngw to;p.T?p5{ Barabanki and the
other op 5‘2f1989 Fransfe;fipgythg petipipngrlﬁo,.l

from CeTeCsos Lucknow tO DeTeOes Barabanki,, Photo-

" copies of the aforesaid orders are being filed here~-

with as ANNEXURE NOS. 4 & 5 to this petition.

L) B Thmt‘immediately after coming to Know about

the illegal transfer orders; the applicants'suhmitééd

‘ répresentation to the Chief Supérinténdént;'C.TIO;,

Luékhoﬁjandséhief General*Managér-(Télécbm.j'ﬁﬁ 9;2;89
and 10.2.1989 respectivelye. &lthbugh the said repre~
§eptation§';r§ gpt‘regui;gdquer‘any Rule or statute
b?@ theAaéplic?nQF p;qteé%g@ Fheir transfer by moving

~e

the said representations but .no action so far has -

been taken on the said representationss
P . . - . .- - P - .= . Lairs

M- That the order‘éf‘%ransfer is bad and is
fllegal-in view of the facts alréady stated above.

< i - —

RELIEF(s)J soueHr =~ - -

" In viéw of the facts mentioned in para 6 above,
the applicants pray for the following relief(s) 3~

a) The aforesald orders ddtea 31 1 89 an& 8 2a89

contalned in Annexure NOS« 4 & 5 to thls pet1~

O R

tion may be cuashed and be declared illegal.
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10.

11,

21@11&1988@

o

INTERIM ORDER $

The apblicants pray that pending final '

dec.ision on the appl—ications,,‘ the operation of

the order, of transfer may remaln stayed and the

appllcants be not compelled to JOln at Departmental
<2

Telegraph Office, Barabanki amd may be allowed to

per;orm thelr duties at C.T. Ogv Lucknow as the

transferforder has been passed 1nv1olatlon of the

directives issued by the Govt, of India dated . -

DETAILS OF THL RE MEDIES “XHAUSTED :

¥o.e

M The appllcents declare that against the'
order of transfer, no remedy is~available under
any service rules-but anyhow the applicants have
send a representation to the respondents upon |

which no action has been taken so far.

< & . - -

MATTER ﬁOT»PENDING’WITH ANY OTHER COURT, ETC.
The applicants further declare that the
matter regarding which this application has been
made is not pending before any Court of law or
any other authority or any other Bench of the

Tribunalm

PARTICULARS OF BANK DRAFIL/POSTal, ORDER IN
RESPECT OF THE APPLICATION FEE & oo

a) Name of the Bank on
~ which drawn
o . ' P . .

an

'b) Demand Draft No. 3

1mtan ?aafap@w{@x, NO. DQDOQQQ 950
arsensndf=

/%’” i
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b

DETAILS OF TINDEX 3

an Index in duplicate containing the details

of the documents to be relief upon is enclosed.

LIST OF ENCLOSURES : 1 to 5

In verification 13

Weg, Guru Prasad Verma and Hira'Lal¢ sons of Shri

RaghunéndanrpraSad and Late Shri Chhotel Lal Gupta, aged

gbout

years and years respectively, working as

Telegraph Master (Operative),,Central Telegraph Cffice,

" Lucknow, resident of New ziyamau, Hazratganj, Lucknow,

do hereby verify that the"contents'of paragrapﬁs 1 to 13

are true to my personal‘knowledge and belief and that

I have not suppressed any material factse

Place

Date

TO@

s Lucknow

t 23,2,1989 Signatures
. - p { / ’ J

(Applicant Ko. 10

(Applieant Nos 2)

-

-

The Registrar,

Pe b cRERSILEBARSEE MR

Siﬁ@l!ﬁ@’&‘l’l'!‘ﬁ’oﬁ!

......
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NO» 256-25486~STN

BEFORE THE C”“TRfL ADMINISTRATIVE TRIBUNKL ADDITIONAL
~ BENCH, ALLAHABAD, CIRCUETBENCH, LUCKNOW

»

GePe Verma & another  secessess Applicants
- Versus
Chief Supdt., Telegraph
Lucknow and another Kemoasd Respondents

ANNEXURE NQ» 1
 GOVT. .OF INDIA
MINISTRY OF COMMUNICATIONS
DEPARTMENT OF TELECOMMUNICATIONS

SANCHAR BHAVAN
NEW DELHI

DATED : 21.11.1988

70 L I ' - ) Lt
‘ALL HEADS OF TELECCM CIRCLES DISTRIGTs =~ 7

ALL HEADS OF -OTHER -ADMINISTRATIVE UNITS 4 »

~ MANAGING DIRECTOR, MsT:N¢L. DELHI.

. SUBJECT .: TRANSFER OF SURPLUS STAFF DUE TO REORGANI=

SATION OF BOUNDARIES ON.INTRODUCTION OF NEW TECHNOLOGY.

IN SUPERSESSION OF THIS OFFICE CIRCULAR LETTERS

OF EVEN NO. DATED 1.4.88 AND 27.5.,88 ON THE ABOVE

SUBJECT, IT HAS BEEN DECIDED THAT THE FOLLOWING
@EITERION WILL BE FOLLOWED FOR TRANSFER OF SURPLUS

STAFF 3=

FOR TRANSFER OF SURPLUS; WHPTHER FROM ONE
M k a
RECRUITMENP UNIT TO ANOTHER OR WITHIN THE SAME

it
RECRUITMENI UNIT, SENIORITY WOULD BE THE ONLY CRITERION

SRR i Wi

I.E¢, TRANSFER WILL BE mFF;CTbD STARTING FROM THE
,JUNLOR MOST OFFICIAL N THE GRADATION LIST.

SIGNATURED
(SANJAY KUMAR)
- DIRECTOR - (ST)

COPY TO

1+ DIRE CTOR(VT)/ADG(MPT)/NCGVC@b SECTIONS \I'ELECCM.
DIRECTORATE

ALL RhCOGNISLD UNICNS/FEDERALIONS/ASSOCIATIOWSa

/



'AS KO POST OF TLS STILL STANDS CREATED IN BARABANKI

BEFORE THE CENTRAL ADMIKIS TRATIVE TRIBUMAL, ADDITIONAL
, ] L Lok e ‘
BENCH, ALLAHABAD, CIRCUIT BENCH, LUCKNOW.

G.Ps Verma and

another seswemnans Applicants

Vs«

Chief Supdts, Telegraph .
Lucknow and another  sesceees . Respondents.

ANNEXURE NOy 2

THE CHIEF SUPDT
C T O LUCKNGH,

.KINDLY ARRAJSGE TO REFER DGIS 'LETTER DATED
22,11,1988 UNBER WHICH TRANSFER OF -JUNIORS WITHIN THE
DIVISION SHULD BE [MADE ACCORDING 1O POSITION I GRADA-
TIO: LIST INSTEAD LOKGEST STAY IR CASE-OF SURPLUS IN
ANY OFFICEs : o '

HARDOI LAKHIMPURKHERI AND LUCKNOW ALAMBAGH DIO3. IT IS
PRESUMED THAT ALL- THE TELEGRAPHISTS WORKIHNG IN THESE '
DTOS ARE Ik THE STREZGTH OF CTO- LUCKNOW. -

J—
AS NY‘NAME STANDS IN’THE LIST OF LONGEST STAY AT LUCKNOW
CTO YCU AQE REQUESTED 10 LOOK INTO THE MATTER PERSOMALLY

AR CONFIRM THAT NO LONGEST STAY SHOULD BE TRANSFERRED
TILL ENTIRE SURPLUS STAFF IN CTO LUCKNOW DUZ TO IMPLE=~ 7
MENTATION OF NEW TECHNOLOGY IS ABSORBED;

HOPING FOR &N EARLY_ACTION IN THE MATTER s

MJ |  YOURS FAITHFULLY,.

i/
(HIRA 1AL )
3 }3 '
} oo~ . \:&g ‘3‘ ) PM (O) P ‘-
EE"@’&M 4 '+ T+ O LUCKNOW
J .r,n J;é it 13.1489 -

wvtu o .. ' | |

i lf.‘



BEFORE THE CENTRAL ADMLNI3DRATIVE TRIBUNAL, ADDITIONAL
BBENCH, ALLAH&BAD? CIRCUIT BENCH; LUCKNOW¢

e . ¢

Ge Py Verma &

another _ tover e APPLICANTS

T N R

Chief Supdt.,; Telegraph
Lucknow: and .another. . sese... Respondents.,
ANNEXURE NQs 3

e

TOQ

The uhlef Supdt.
Ce T 0. LuCknOWa

Siry:

Kindly arrange to refer DGI's letter dated
Zlgil,8é under which tr@nsfegjof"juﬁi§rémwgtﬁigfthg )
division should be made according to position in gradas
tion list instead longest.stay.in the cése of sufplusv
in any office, &s nod post of it still stands created in

BBK, Hy. Ker. and lwz dto's. It is xnﬂxafﬁxé presumed

that all the telegraphists working in these dto's are

.in the strength of C.T.0, Lucknow. .

As my name in the list of longest stay at C.T,0.-

-Lucknow, you are requested to look into the matter per-

sonally and confirm that no longest stay should be trans-
ferred till entire surplus staff in CTR Lucknow on imp-

lementation of new technology is absorbed,
Hoping for an early actiom in thé matters
Yours faithfully,.

84/

S ( GoPe Verma )
Dated : 13:1+1989. " - CuT40s Lucknows .

o to L/Secy AITTEN,IIIL

i ¢ p/Secy " o /
;{ " Gfsecy t v
ingh- o

;vocame



Qae,gwevﬁﬂ

7‘u?‘

Luebrory Beoneht Lewehroey A
GPMW& &Qrwm /\‘ |
an%ﬁkﬁw\“’ kf o S

Deparfment of Ublecommunlca*lon
******

Glilce of the Calet Super1n+enaenf,
Centrel - TOlEQJQPh OLIlce, Lucknow.'r

',No

T—99/bﬂu/74 | Dc+cd at Lucknow +he. 51 . 19&9.

mhe follow1ng +r nsirrs and postlngs are hereby

o owderea w.e. fo ai+trnoon of da+eﬁ

1.

2,

Shri N,n. Srlvas+cva end Sri lea Lal ‘ms. C, m‘O., Lucknow are
hereby ur‘uaierred and posted t0 L.T.0. ﬁarabankl

_S/uhrl R.K&,Shukla, XKamla Kant and h N, Shukla Mg L.T.0.,

Barabanki are hereby repatriated, o C.T,0., Lucknow on their
own request and coste - They oy please be relieved on. joining

.. 0f their mnbxitm substitites, in order of +he:1'ﬁxm@mxxxEme
"ﬁxxnxﬂkﬁxxﬂaxmnxmkx sennorlry. In.case both the off1c1als
~join at Barabnkl, all three Tls may be relleved.

cdpy to:-

The officie ls at s rial one may apply for adm1531ble
advances, if rethrrﬂ . . ‘ '
/"‘"
cyﬂ 977
Chinf Sup9r1n+pndpn+

Central M:legraph Oiﬁlcc,
Lucknow. ‘

1—2. S/shri Wi, bv1vas+ava and lealaL mls ¢.mT.0, Lucknow for

3
r.«»4 »

5e¢

complaince pleases.
The Inchergs 1.7.0. Barabankl for- 1n*o&me+1on and n/a please,
The j-oC.;)t(C) C F‘ Oe TJuCJ&Y]'OWQ

Tae Ladkilid Chisf Lecount Dfficer (Trlocomh Accounfs) Bh0pal‘
" House,- uucunov

8/6r14 Vige—L1/Pavnitl=T1/GPP-T & II/hdvance I& II/Leave I/

15
A7

InCFn+’fe Lll/wadnva. _
v16.Service bock of the OIIlClan at s‘"ldl 1
18, B/fll@ ot the officials e scyial one

@bl felministative Bibenad, fllilonsl) QQWAQOQW



’f/ .

‘}/'4f'-8r1 Gelso Verma, bG/Tl C. T, O., Lucknow is transferred and
S posted to0 L. T O burubgnkl belng hig longest stay at Luoknow.-',

_Offlce of. tme Chlex Superlntendent,

. oraered with 1mmed1a+e cIfec+:~-

| CoPy to-~

lgegsaﬁﬁiﬂ CEM&WfJ?l%ﬁ;ﬁza+raﬁ%wl'ﬁa6ﬂmaﬂlgékbfﬁ7hs$7£&vg4vﬂgbdkdwtl

£>V%“*”aLz;J C’J;’jj‘. PQCS 9)" o f;ﬂvngm,.n

R ue,artscnu of Telecommunlcatlon - g -
= , W - S

,‘/ '

bentrul Tclebrtpn Offlcer Luc&now.._

' Wo., T—99/BBA/76 ,'  Dated at Lucknow the 8- 2-1989, -

The follow;ng +ransiers and postlngs are hereby

1-  Sri humer wLSG T.u.(o), C.T.0,., Lucknow is transferred and

posted as incharge-u.T.0. Barabanki... ..

* 2~ Sri S.R. Tripethi 1ncharge L.T.0, Bardbanki is repatrlated

to hig parent office V,T.0. Faizabad on hig owh cast and’
requésts. - He will make over the cherge to his subetltute
on his Joining und then get himself relleved. o

.,3~_~br1 G.P, Sr1vas+<ve, SG/Tl L, 0. Falzabad, is transferred

‘and posted to C,.T7.0,, Luciknow being hlB longest stay at
L.T.0, Falzdbha. ‘

' . hccordingly the’ offlcials at serial 1 and 4,
”/Shri Kumer .G T.M.(0) and G,P. Verme SG/TL, C.T,0,,Lucknow
Gre hereby reiirred nndﬁstrucm off the strengh of this office
from the efterocn of uate with 1nstructions to ‘assume’ their .

‘new assxgnmen+sa‘
- Chief Superin+eﬁ$ nt/ég

Centrul Telegreph Office, -:‘
, : Lucknow. e

1~&v :*b/bhrl Kamer LSG. T, m.(O) and G. P Verma SG/TL
”*, CoTeV., Lucknow for compleince please.
3, o he 4.C.8. (G), C.TeUs, Lucknow, ' :
4o - The £.5.77, I/C, L.T.0. Faizabed for 1nforma+10n
., &na necesscry action pleuse, : :
*ﬁh‘, o - The Incherge U.T.0. Barubenki, ' ' '
ey The Chief Lccounts Offiter (TA) Bhopal House
: o LUCu YiOW ,
T-16. Poy bill I/Leave I/GEP I & II/Advance I& II / |
..+ Mecdienl/Incentive class I1I/Vig, II/Store. |
47-20 - p/Pile cnd service book of $/§ri kumer LSG T.M. (O)

S e ‘Jqfo Vermb‘« SG/TL.

el

re—.

g w%ffw’ Q@@
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .

CIRCUIT BENCH, LUCKNCW

0.5 No,53/89(L})

G. P» Verma and another .o Applicants

Versus

Chief Supdt, CTO Lucknow
and another - ++ Opp. parties.

* COUNTER AFFIDAVIT ON BEHALF OF GFF, PARTY NO. 122

I, GiR, Jaiswal, Chief Supdt, Central

Telegraph Office, Lucknow, aged about 43 years,
son of Shri Hari Mangal Jaiswal resident of

Lucknow do heréby solemnly affirm and state as

follows:

R, That the deponent is the Opposite pérty

4 _—

No.l in the above noted application and is

fully conversant with the case.

24 That the deponent>ﬁas reéd and
understood the éontents of the application

filed by the applicant as well as the facts

S

- deposed to herein under in reply thereof.

¥



' y sy the'parawise
. ©a. Thet before giving

CO [

.(a¥ That in Lucknow Telegraph Traffic

| { \ cina
D ‘nq CTO/DTOs are working
iViSiOﬂ,”thevallOWl>g C O_D

whose justified/sanctioned posts and staff

strength positions are as unders

Name of CTO/DT0s Mo, of justi=  Staff o Tematks

- fied/sanction~  pel} Short=" Sury
ed posts in age of sta
Telegraphist

Cadre,

---,v----‘---

DTO Faizabad

DTO thri 6 5
DTO‘Alambagh 5 5

DTO Aminébaé 7 7

DTO margbanki 6 (5+1) 6 (5+1)
DTO H '

ardoi
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(b)‘ Tbat under one time Bound FPromotion
“scheme, 8 posts of Telegraphists were brought
| pndér reduction in CTO, Lucknow. Even after,

this reduction, 100 Telegraphisté are to be

N donsmanin i 2

posted in CTO Lucknow whereas only 87

X _ telegraphists are availzble and working in CTO,

" e
. Lucknow,

f%« | (c} Tha£ in accérdance with the DG FT, New Delhi
; , 'ietter No.208/43/é9/STB ~I dated Aug, 1970 which
w;s recirculated vide}their letter No.257/97/v_
75-31*8-—1 dated 11,10,73, r‘e.gardirld‘g transfer of

the staff of Telecommunication ar¥of the
department at the time of readjustment ;% the

establishment or opening of new offices etc., the

transfer and postings of the staff are being

made, The transfer and posting of the

applicants afxkkaxaueskkx were also issued

I

in accordance with the above instructions., On

| “ ~openigg of DTOs at Barabanki, Kheri and Hardoi
W,

staff were transferred and posted in these

offices in accordance with the abkove instructions.
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(d} That in the 40th RC JCM meeting held on
4,11.87 under item no,19, the administration

Side and stzff side érrived on a deéision/policy
that after completion of 2 yesrs service in
newly ovened DTOs,

if any official is willing

to come back at his parent unit on his own

- reguest and cost, he will be given priority for
transfer. According to this decision, the

requests of the efficials, who have completed

two years stay in newly opened DTOs ie.,

Barabanki, Kheri were acceded to and were

repatriated to their parent units. 1In

accordance with the instructions of the

Directorate, as mentioned above and also in

view of decision taken in RC JCM Meeting
offidials are transferred and posted as

their substitutes. The 40th RC JCM decision was

further discussed in the 43rd RC JCM Meeting
held on 2.12,88 and it was decided that the
decision taken in 40th RC JCM will continue.

According to this policy, the applicants



o N S -4

= ; ~ were frans?erred and posted in DTO Barabanki as
a relievers.of'two willing Telegraphists, who
have completed two years of service at DTO

Barabanki.

* ” (e} That the Dep;rtment of Telecommunication
\‘< | ' vide letter No.266—25/86/STN dated 21,11.88

| ha; laid dow; insttructions regarding transfer
ﬁﬁ» | of surplus staff due to reorganisation of
boundaries on introduction of mew technology.
? | 3ince, there i; no surplus staff in CTO Lucknow
in Telegraphist cadre, the said instructions

are not applicable in transfer case of the

2]

(s
[
?< - applicants axe’quite-in order.

(f} That in view of the facts, mentioned

above the transfer and posting of the applicants

3re quite in order as per the existing

*

!%u '::W' wioabd u‘_:‘tw <
: }'1“StrU°ti°”s/p°li°Y_decision_On the subject.

; ' < As such the application filed by the apnlicant

is liable to be rejected.

4. That the contents of para 1 & 2 of the

,/égizklgzﬁfﬁ7 application are formal and need no reply,




—5_
5. That the contents of para 3(i) to (iii)
are not disputed,
6. That the contents of para 3(iv) of the

aprlication are wrong, hence denied and in

reply it.is stated that the aﬁplicants were
traﬁsferred and bosted at DTO, Barabanki on the

basis of their longest stay in CTO, Lucknow, as per the
policy of the departments and decision taken in the |

RC JCM being no surplus staff in CTO, Lucknow,

7. That the contents of para 48 5 of the

| application are the matter of records, as such need

no comments,

7. Thatvthe contents of para 6(C) of the
application are incorrect as stated and in reply

it is submitted that The Telegraph r»aasier (Operative)
prohoted under one Time BognvaTomotion Scheme, is

31 par with the Telegraphists and both fall into one

Cddre ie, Telegraphist cadre.



A
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.—6-
8. -Thaf the contents of para 6-D of the
application are %ncofrect as stated and in
??ply i? is sta#éd that %%g/igﬂihﬁwCTO, Lucknow
1C8 posts of Telegraphists including Telegraph
Mas£er (Operative) préﬁoted under One Time Bound
, ﬁhich is being

fromotion Scheme are sanctioned

filed herewith as Annexure=A to this counter

affidavit, Out of which 8 posts are reduced under
‘one Time Bound Promotion Scheme. After reduction

of these 8 posts, 100 Telegraphists are required to
be posted in CTO Lucknow to meet the operative need
whereas only 87 Telegraphists are available in CTO

Lucknow, as such there is no surplus Telegraphists in

W laprlication are incorrect as stated and in reply

it is steted that the posts in various cadre

including Telegraphists in DTOs Barabank?, Kheri,

Hardoi and Alambagh, Lucknow have been sanctioned
38s per norms and standard prescribed by the
Departments and the nay and allowances of staff
posted in these DTOs are being drawn and pzaid to-them

from the concerned DIOs,
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10, That in reply to the contents of para 6-F
of the application it is submitted that on opening
of DIOs including Kheri, Hardoi and Barabanki , DTOs

' and staff including T legraphists were posted in

,«/ | accordance with the DG FT New Delhi letter Nz,257/97/

75 STB~I dated 11,10,73 which is heing filed as

Annexure No,E6='B' to this counter affidavit, against

| the posts justified as per norms and standards

prescribed by the Department.

11.  That the contents of para 6-G of the

A, | aprlication are incorrect and in reply it is
j AR |
T

~" gubmitted that as per the decision taken in the

|, 40th and 43rd FC JCM, the staff who have complrted
two years of service in DTOs ie, PBarabanki, Kheri
and Hardoi and anrlied for their repatriation to

their parent units on their own cost, were/are being

repatriated and i 'n th-ir places staff having longest

stay were/are being posted which is evident from the

contents of the transfer orders filed by the gpwtizgatior

;

applicant as Annexure 4& 5 and Chief Supdt. letter dated

905// 4.7.88. A cory of the same is being filed as Annexure
. \ ' .

No.'C' to this counter affidavit.
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T 12, That the contents of para 6(H} of the
! - application are incorrect hence denied and
| .
- in reply it is stated that the orders dated 21.11.88
filed as annexure I by'the applicants provides that

Junior most officials will be teransferred from
— : where the staff becomes surplus dues to reorgasisation

of boundaries on introduction of new technology, As it
M>L - hes already been stoted in para 6(D) that out of 100
pots, only 87 Telegraphists are available in CTO

| Lucknow as & result there is no surplus Telegraphists

P in CTO Lucknow as such the referréd letter dated
21.11,88 does not applicéble in respect of transfer

of junior Telegraphists,

13, That the contents of para 6(I) of the

application are wrong, as stated and in reply it is
stated that the position has already been stated in

para 6=E to 6-H,

14, That the contents of para 6(J} of the

application are not disputed.

!§00;47' 15, That the contents of para 6(K} of the
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application are incorreét as stated, hence denied
and in reply it is stated that the transfers and

posting of the applicants vide CS CTO Lucknow letter

dated 31.1.89 and 8.2.89 as placed with the aprlication
as Annexure 4& 5 were méde in accordance with

the policy/fnstructions of the department and

decision taken in RC, JCm Meeting as stated in
preceeding paras, It is also evidénf from the
contenfs of the transfer order that earlier

officials pésted to DTO 5arébanki have been
repatriated after completion of 2 years stay on their

Tequest to their parent unit as a substitute,

applicant having next longest stay in CTO Lucknow

have been posted to the said DTO in light of the

“ptanding policy of the department. Not only this,

t

_4Q;ﬁrlier also transfer order issued for DTO Kheri
)"

and Hardoi on the basis of longest stay in GTO

Lucknow,

16, That the contents of para 6-L of the
application need no comments in view of the

facts that in accordance with the policy of the

Véggiia/éa)///// department, the aprlicants having longest stay in

CTO Lucknow, have been transferred to DTO Barabanki
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17.  That the contents of para 6~M of the application
are not admitted in view of the facts given in
preceedings paragraphs. That ih reply to the

para 7 of the.applicatiqh under.the heading relief
sought for? it is sﬁbmitted:that the orders dated

31.1.89 &nd 8.2.89 does.npt suffer from any illegality
and therefore, it is not liable to be quashed, Further,

in view of the facts and éircumrtances stated in

! ' precedings paragrephs., it is submitted that no cause
| of action has been made out by the applicant for grant
| of any relief by this Hon'ble Tribunal. As such, the
! present application filed by the applicants is liable

P 00ae. L0 De rejected with cost,
el et SR ‘l‘?ﬁ/\‘

ris -
; :
ST

That the contents of para 8 of the application

"icorrect as stated and that the petitioners are not
antitled for any relief as relief sought for in para 8
of the application, Lacks bonafide i~ view of the

fact that transfer of the applicants having longest stay

in CTO Lucknow, have been made in accordance with

W;;U)/ﬂthe volicy of the department -in the interest of service.
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: 19 That the contents of paras 9 to 13 of the
application need no comments in view of the facts

mentioned in the asreceeding paragraphs. Transfer

. op & 1
orders have been made in accordance with the

f sfanding orders of the department in the interest of

service,
J‘ [ [ ’
20, That in view of the reasons, facts and

circumstances as stated in above paragraphs,

5

the application filed by the apnlicant is liable

to be dismissed with costs to the Opa{ parties.

)

Deponent.

. Lucknow,

\ Dated: Kﬁ;‘ Mar. 89,

——

Verification,

I, the above named deponent do hereby

verify that
the contents of paragraphs ] (j__fiji

are true to my personal knowledge, and those of

Paragraphs ' | 3
- p > to ti,,cf'are believed to be
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basis of the legal agvice,

Vothing material fact

has been concealed and. no part of it ig false,
i

— il

Deponent,
Lucknow,

Dg‘teé]:. ;gf }}1@9‘

I identify the deponent who has g8igned

before me and is pers-nally known to

me,

(V.K, Chaudhari)
Addl Standirg Counsel for Central Govt

Counsel for the Opp parties

Lucknow

Dated:

e o
AT

e

Court Congr- - > oy
Bagawmes oo T -
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Copy of lettor N0.257/97/75-818 .1 dated 11.,10,73 “’*ﬁﬂﬂ*
& . 7 from the D.G.P.&.0. New Delid to the All Heads of
i o Circles md others, - , i
- :
LA Subject:=Trensfer of the ot £ of telecom arm of
' . the Deptt.ot the time of readjustment og e
. ectablichment o opening of New Ofiices '
o . etc proccdure riyording. o
CSir, )
In this office letter Ho.208-43/69_s18.1
dated fwpust t7p (copy enclosed) instructiqns - : : e
were issued indiczting e nrocedure to be v O .
adopted on trenefer ol =t ff of Telecom arm of “
the depirtment on opohing of He: offices,etc, It _ iv
is,hcrcby,claAificd tht 1w respect of Telegr pn : r
U7 lce Llerke such SUoLf cdjustments will norm=lly - - '
be within o troffic divicion by the Eezd of the ]
troffic division,. :
5/ - L.R.Rattanpal, ) i
4</ Copy of letier No.208/43/69-$TR T doted 8,70 N
TN\ frou the % the DGy .o, 1l Delhi ;to the all o i
Eeade of Circles,all lens of Telepiione District, S
all Heads of administrative , s \ ;
Qubject:~Transfer of the stufi of teleéomlunication
, arm eof the Dep riment ot the time of . . . '
_ ‘ teadjustuent ok estiblithnent of Opening ,
ijk * of Teéw office: etc.:® procedure regarding. . o
I m dirccted to state taot whencvurp transfers !

are to be ordered RiliAn e some unit of

NOSIRES >y N - Ti-o] dy ok 10t e ot T -
reeruitment duc to reod ustinerit t £1 o1 ' '
etc in teleereph brench ‘ :

Openinz 6T nes officer
(cngi:cering vireless end telegr ph truflic), the _
transfere should be regulsted in the following i

ouidt e, i
-1 s ‘ ' -
i) Volunteers who spe “11ling “to be transferred .
. if ordersd in expense, :
. by
i1) Volunteer., S0 are .illing, to be transferied
L ordered in e ritterest of service, |
, : .
LRIy T P O . . ' N . : L'
iii) Cificisls vio biove completed their tenure or o

who are dul to coiplete tlhieir tenur shortly
Y/;’; in the cpder of Eheir len th of tenure ,
iv) Cfidcinls with 4 low cot utay i the

S T —

« These erders do uot cover the cases & dealt i -
VI AL thic office order Nu.by/17/65-81ﬁ_l ' . : ‘,
~ dated 25,3,67. ‘ -

BOWSL/un2i/50 Dited st Lucivon 256001 6.11,75, ’

- ' ~ : g
Copy Lervwaried 1o
I/C CiCs/Lics 1

alid ycese:

Sl BLTI/8TE s Qag.dt., ‘
U.b.Clicls for informalion s LUidalig

)
a2

Ay ncevion,

for iodfimillceible.
Lo ouumuutcr—ﬁcucral,U.P°
<6,10,

RS
et
o

- R AT
o i e VT T

A N
e .
A -
1 e
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ANNEXURE~ C.

- DE PARTMENT CF TEL ECOMMUNICATIONS

Office of the Chief Superinterdent
Central Telegraph Office,
LUCKNOW= 226001,

No.T=99/KER/131 . Dated: at Lucknow the 4.7.1988

~

The following transfers and postigs are hereby
ordered wie,f, fornoon of 7.7.1988:~-

1., Sri T. Narain, Incharge D,T.O. Lakhimpur Kheri

is rapatrlated to CTO Luckn:w on his own request and
cost,

2. $/Shri’ Dinesh Chandrs and R, P, Fandey, TLs, DTO
Lakhimpur Kheri are repatriated to C. t.0. Lucknow

on his own renuest and cost,

3, Sri Mahadeo lrasad Incharge D.T,0., Lucknow
' Aminabad is posted as Incharge of DTO Lakhimpur

Kheri vice (1} above,

4, S/sri Vlsnwa Bandhu and B0, Mukherjee, TLs
DTO Lucknow - Alambagh and Lucknow Aminabad
respectively are posted to DTO * khlmpur Kheri
vice (2) above.

The above officials may apply for admissible TA/DA
if required,

sd/- Chief Superintendent
Contral Telegraph Office,
Lucknow =-226001,

Copy to:-

1, $/Shri Mahadeo Prasad Incnarge DTO, Lucknow aminabad
for compliance end with instructions to relieve
$hri PC Mukherjee, TL, for D.TO Lakhlmpur Khe ri
in time,

2, Shri Ram Hit Ram, Incharge DTO Lucknow %lamcagh
with 1nstruct10ns to relieve Shri Vishwa Bandhu, TL
for DTO Lakhimpur Kheri in time.

3. The ACS (G} cTO, Lucknow - ‘
4, =15, The LSG(Acctt)/Vig.I &II/fay Bill 181V/ -
OFF I & II/&dv. I & II?Leave I/Incentrive IITI

16-18 - Se-vice Bock of the officials. ‘
19, =21 = B/File of the concerning officials,

4L /copy/ “‘ﬂiézﬁ\

- .



, : BEF@RE'THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH,
!,}«;’ .
¥ | o . LUCKNOW,

0.A. No. 53/89 (L)

HicH Court
ALLAHABAD,

T e e,

| GePe Verma and another ecececcceas : Applicants
_ ;%‘ o Versus

Shief Supdte, Ce.T.Ouy,

Luckmow and another ecesevecc e Opp. Parties,

REJOINDER AFFIDAVIT TO THE COUNTER
AFFIDAVIT, FILED ON BEHALF OF OPPOSTEE
PARTY NOS. 1 & 2

I, Guru Prasad Verma, aged abbut 46 years,,
\T/ son of Shri Raghunandan Prasad, Telegraph Master (Opera-
tive), Central ®elegraph Office, Lucknow, resident of

New Colony, Jiyamau, P.S. Hazratganj, Lucknowj do hereby

ks solemnly affirm and state as under :-

il That the deponent is the claimant applicant

4f§b. 1 and is doing pairvi on behalf of the claimant appli-
g%féant No. 2. The deponent has réad the confents of the
counter affidavit and after being fully conversant with

the facts, gives replies to those as under :-

2e | That the contemats of paragraphs 1 & 2 of the

 counter affidavit need no replye.

..:000.00'2/-
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3¢ That iﬂ_reply to the contemts of paragraph
3(a) of the counter affidavit, it is stated that the

opposite parties have tried to confuse the matter by

stating the justified posts in the GC.T.0. Office,

Lucknowe The sanctioned staff strength of Telegraphists
in CeTe0O. Luckmow is 100 and 8 posts of Telegraph Mas-

ters are im C.T.O. Lucknow whe are promoted from amongst

the Telegraphists. It is stated that since July 1984

a b;n on creation of pesﬁs in Telecom. Department has
been iﬁpdsed'aﬁd‘thereféré_n@ fresh recruitment‘}s
taking plaéé. It is specifically stated that since
1984 no recruitment has takem place in the Teigcom.
Department. A true copy of the letter No.2-1/84-Fin,

Coorde. dafed the 19th July 1984 issued in this respect

is being filed herewith as ANNEXURE NO. R-l to this
affidavit.
It is further stated that im 1980 there was a
/
m® strength of about 170 Telegraphists anrd same number

of sénctidned posts were there, Due to the modern

" technicalisation the sanction=® of posts has been redu-

ced ﬁo 100 at present, but 124 Telegraphists, out of
approxe. 170 existing in the year 1980, are still on
the roll of C.T.0Os Luckmowe In view of this fact, the
junior most Telegraphists who exceeding the strength

of 100 are deemed to be surplus in CeTeOe Luckmow.

o.ooo.-OB/“‘



The Departmental Telegraph Offices (DTOs) were

established in Kheri,and &lambagh in the year 1985, on

P T

1041261986 in Barebanki and in March 1987 in Hardoi.

-
- Y A

Due to establishment of new DI'Os, the staff was_required

to Qork thei®, but as the creation of new posts'was
banned(and therefore thé appointmemts weré‘élso banned@
as suéh the Telegraphists already working in C.Te04
Lucknow were’s;nt to wofk on transfer in the néwly

j}\ established DT@s; If is stated that imn view of the

annexure No., 2 filed alongwith the counter affidavit,

———m o — -

the officials with the longest stay in the Station

&«

were transferred in the newly established DIOs, That

— =
. e
—— 2
e

i .
means the Telegraphists who have been transferred im

the newly established DTOs belong to the sanctioned

strength of Telegraphists of CeTe0e and junior most

~ \(”

&

who are to be the surplus staff, were not transferreds
However, by a subsequent decision the senier most Tele~
_ v
graphists,w=xx transferred im different newly establi=
shed DTOs after completion of two years posting have
to be called back to C+T.0. and the surplus staff from
amongst the junior most have to be sent on transfer,
It is stated categorically that the decision of repat-

i

rition of the already transferred staff has been dis-

puted as the said decision was taken in the meeting of
Regional Council of Joint Comsultative Machinery. The
said decision taken in the meeting is still pending

for finalisatione .
en s e e 04/"
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In the charge gquoted in para No. 3 of the counter
affidavit the total number of 23 Telegraphists posted in
DTOs Kheri, Barabanki, ﬁardoi and Alambagh are from tﬁe'
sanct}oﬂed strength of C.T.O., Lucknow>amd £he surplus
staff of Telegraphists are still wo}king in C.T;O. Lucknow
The Annexure No. 1 to the Counter Affidavitwk will itself
satisfy this Hon'ble Tribunal that the strength of thé:
aforesaid DT@s'havé not been shown., It is specifically
stated that in those ¢ DIOs there is no sanction staff

/%v and the Télegraphists who are working there, they belong
to C.Te0e Lucknow 's sanction-sﬁrength. It is further
clarified that the circulars dated 1,4.1988 and 27;5.1988
quoted in &nnexure No. 1, the wordings fegardiﬁg'policy
of transfer dated 11,10.1973 contained in Annexure No. 2

to the counter affidavit have been gquoted,

4, That in reply to the contemts of paragraph 3(b)
of the counter affidavit, it is submitted that the total |

humber Telegraphists workimg in C.T.0Q. has been show as

’ %@7. 3 pgréons_have been transferred, as such the number
éfwkggomes to 90»and 23 Telegraphists are working in different
dé%; DTOs namely Alambagh, Kheri, Hardoi and éarabaﬁki.‘After
T.calculation the number comes to 113. As there is no sSan-
ction and creation of posts of Telegraphists in the afore-
said DTQs, as such the Telégraphists in those DTOs'havg
been.scnt from the strength of C.Te0., lLucknow. Even
according to the calculatibn of the opposite pgrties at-
least 13 surplus Telegraphists are in C.T.0s Lucknowe

0000--.5/“"



5e That im"replﬁ to the Contents of paragraph 3(C)
of the counter affidavit, it is stated that the letter
dated 11.1061973 has béen ‘superseded by the letter dated

21.11,1988.

e . That in reply to the contents of paragraph 3(D)
of the counter affidavit, it is stated that in view of

the facts already stated above, the minutes of 4th Hixx

“RCJICM Mgéting held on 4.11.1987 has not been confirmed

and is under challenge which is itself evident from the

contents 'stated in para undef replys

-

R " That in reply to the contents ‘of paragraphs'B(E)

1 , i . . , - .
and 3(F) of the countér affidavit, it is xkxk=@ denied
that there is no surplus staff in C.T.O. Lucknow in Tele-
graphist cadre. -In view of the facts already stated above,

there are surplus staff in C.T.0, Lucknow in Telegraphist

cadre and the opposite parties are trying to mislead this

Hon'ble Tribunal by stating incbrrect_and wrong facts.

That the contents of paragraphs 4 & 5 of the

 06ﬁﬁter affidavit need no reply.

™

That the conterts of paragraph 6 of the counter

< gffidavit, @S stated, are denied. It is stated that in

view of the circular dated 21,11.1988, the applicants
cannot be transferred &nd only the Telegraphist who are

surplus in C.T.C. Lucknow can be transferred.

0..0006/"’
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10, ( Th;t the contents of-paragréph 7 of the counter -

s

affidavit, as stated, are denied and the contents of para-

graphs 4 & 5 of the claim petitiom are reiterated.

'112, That the contents of paragraph 8 of the counter

affidavit need no replye

12 That in reply to the contents of repeated para-
graph 7 of the counter»;ffidavit,'it is stated that the
Telegraph Master (Operative) are promoted under one timé
bound preometion scheme with a.condition of 6% cut in

total strength;,as such the contents are denied.

13. That in reply to the contents of fepeated’para~
gfaph 8 of the counter affidavit, as per their own conten-
tion, there is sanction strength of 100 Telegraphists in
C.T.0., Lucknow and as per the calculation shbwn e;rlier

there is apparently a strengih of 113 Telegraphists at-

least, as such there is are 13 Telegraphists surplus in

numbef in CeTeOs, Lucknow.

14, ’ . That the contents of paragraph 9 of the counter

affidavit are denied as absolutely imcorrect, wrong and

' *§false. It appears that under some interim internal arrae

created DTOs are drawn im those DTBs but the amount of
overtime énd other important allowances are sent from
the sanctioned amount of the stremgth of Telegraphists

in Ce¢T.0Os¢ Lucknow as such all of them are from the stre-

aghh of C.T.Q., lLucknow.
0..-.-.7/—
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15. That in reply to the comtents of paragraph 10

‘of the counter affidavit, it is stated that the letter

dated 11,10.1973 contained in Anmexure No. 2 has already

been superseded.

16, That in reply to the contents of paragraph 11
of the counter affidavite it is stated that the mimutes

of the 40th and 43rd RCJCM have not been confirmed and

'is not applicable as such. The "said orders of transfer

of the applicants are illegal and ¥view of the facts stated

above and are liable to be set aside.

—

17 - That the comtentS»of paragraph-lZ of the counter
iffidévit, as étatéd, are déﬁied;‘ It is stated that in
view df the facts staﬁed above, the junior most Telegra-'
phists who are surplus fré not being transfgrred and the
ﬁidk and éhoosé policy has,beén adOpteé and the appli-

cants are being transferred in a most arbitrary manner.

18. That the contents of paragraph 18 of the counter

~ -

. affidavit me=@xrRxxzpXyx are denied and the contents of

paragraph 6 (1) of the claim petition are reiterated.

19 *  That thé contents of paragraph 14 of the counter

affidavit need no replye.

200 That the contents of paragraph 15 of the counter

affidavit, are denied as incorrect, wrong and false.

;00000008/"



The orders of transfer have been passed illegallye It is
stated that in view of the letter cqntained in Annexure

N@;zl to %he’cléim petition, the érevious Similar orde;é
can not be given amd bemefit to tﬁe opposite partyes.and

are not applicable in this case,

21 . That the contents of paragraph 16 of the counter
affidavit are denied as incorrect. The petitioners cannot

be transferred in view of the facts already stated above,

i>\ 224 : That.the'goétépts ofﬂparagfaph 17 of the counter
as stated are denied. The ordefs of transfer are liable
to’be quashed as they are absolutély illegal and ha&é been
passed in Comtravemtiéb of the Annexure No, 1 to the ciéim

¢

petitione

= 23e That the contents of paragraph 18 of the counter
affidavit, as stated, are denied and the contents of para-

graph 8 of the claim petition are reiterated.

<

That the contents of paragraph 19 of the counter

Midavit are denied and the contents of paragraph 9 to 13

fne claim petition are reiterated,

That the contents of paragraph 20 of the counter
affidavit are denied. The claim petitiom is liable to be

. allowed with coste.

266 That it is stated that a Gradation List of per
manent Telegraphists as on 1;1.1984 was prepared and the

00000009/"'



gradation of temporary Telegraphists has not been pre-
.pafed tili date. A photostate copy of the Gradation
list will be produced at the time of arguments. In the
.Gradation List the names of Telegraphist, Bate of Birth,
E;te of Entry ig the Department, Date of Entry in the
cadfe, Date of Substahtive Entry in the Gadre and the
place of posting have been sﬂown, The place of poesting
.indicates that the persons axz belong from the stfength
g . of their respective place of postings. Out of those
Telegfﬁphists Shri Banwari Lal; Gdya Prasad, V.P, Misra,
S.N. Prasad are pdsted in Alambagh DTO apartvfrom_0nej
‘j>\ _ Shri A.K. Trivedi. Shri R.N, Pal, Panna Lal, Roop Chand,
) ;Y Ke Pandey, Tg Narayan, R.P, Srlvastava are posted at
Hardoi. Shri Kamla Kant,“K.H§ Shukla,, R.K. Shukla,
. and Kumer are posted in Barcbanki DTO, apart from Shri
A.R, Khan and V.K, Pandey. Shri Maha Deo Prasad, R.P.

Singh-I, P;L. Maurya, L;l<Singh, V. Vishwabandhu are

2

y

bosted in D.T.0. Kheri.

.;T/ ' ‘Luckhow :
| Dated & 17th March 1989  ( DEPONENT )
VERIFIGATION
e _ | I, the above named deponent, do hereby verify

.that the contents of paragraphs 1 to 26 of thig affi-
~_ davit are true to my own knowledge., Nothing is false

', and no material has been concealed by the deponent.

‘ g Signed and verified this 17th day of March 1989

~in the Compound of Central Administrative Tribunal at

”"Lucknow.

kucknow 3 ) ;
Dated $ 17th March 1989 - ( DEPONENT )

é&Lz<lﬂ&%W~%gll;__ _ _1I identify t deponent who hi§>31gmed before me.

—t 11 QOMMISSIONS: ‘ e fo % 0 W

Soury, (Lucsnow Bemk V2 YNy
ouuuc.xuow Seloranly (Jp/ y”“““o > Tt

ﬁéé@-- G 17281 ok A/ iﬁu\ UJ"/\‘J | ( I.B. S¥ngh ) Adv.

e Croangr B4
I R bt fiealfa
5‘ i \(S w
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUMNAL, CIRGUITv
BENCH, LUCKNOW.

O.Aes No. 53/89(L)

GePy Verma & anOther " seescececcos Applicants
Versus

Chief Superintendent I ‘

GC.TeO,, Lucknow and Gesceceee Oppe Parties,

another

ANNEXURE NO., R-1

(Noo 2-1/84-Fin. Goord. dte 19=7-84
Our Nos T-101
Kindly refer to your letter No, F/25 (Rectt) _
dated the 20th June, 84, addressed to Shri S.C. Mahalik,
Jt. Secretary (Personnel) Min. of Finance, on the above

’

vsubj eCte

The position.on the points raised therein, as per
. the clarifications issued by the Govt., of Imdia, Ministry

'of Fin., is stated below 3-
2¢ The present Ban orders do mot apply to :

(1) The# filling-up of existing vacancies on com-
passionate grdunds or by re~deployment of surplus through
the Central (Surplus Stff)'Cell administered by the Deptt,
of Personnel & AR, Directorate General of Employment

and Trainimg or by promotion from one'cadre to amother

% provided the posts in the lowest cadres are kept un-fillec

‘ (1i) Cases where advanced recruitment action has
5b§en taken, leading to the fimalisation of the Panel or

; £§sue offer of appointments before the issue of Ban

 f-ordersjon 3e1.84.

3e As regards creation of new posts, even on
plan side, the specific approval of the Finance Ministry,
at the appropriate level, has to be obtaimed provided
their creation can be justified by the most exceptional

circumstancese
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i VAKALATNAMA

SN In the Hon'ble High Court of Judicature at Ailahabad
\v ' At
. Lucknow Bench

messesesseessie e e nsessscseienne. PIfE/AppIt./Petitioner/Complzinant

\

Verses
S bou— C fa)
C%P‘,. 'TU,C»awr«w ‘*’ Wo(ﬁ\d(t)efent /ReSpt /Accused

KNOW ALL to whom these presznts shall come that {/We..

.
9t ss8000000000 00000t 0an

the above-named.......-....................A.........................'..........do hereby appoint

Shri V. K. CHAUDHARI, Advocate,

csssressieecenienennnnene.. High Court, Lucknow Bench

(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and
authorised him :—

To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or head and also in the appellats Court including High Court
subject to payment of fees saparately for each Court by me/us.

To sign, file, verify and present pleadings, appeals. cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said casa in all
its }gtages.

To file and take back documents, to admit &/or deny the documents of opposite
partys. '

To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise touching or in any manner relating to the sald case.

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which mav be necessary to be done for the progress and in the
course of the prosecution of the said cause,

To appoint and instruct any other Legal Practitioner authorising him to exercise the
power and authonty/hereby conferred upon the Advocate whenever he may think fit to do so
& tgr'sign the power of attornoy on our behalf,

And [/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of tre Advocate which he shall receive and retain for himself.

And |/we the undersigned do hereby agree thatin the event of the whole or part of
the fee agreed by me/us to be paid to the aivocate remaining unpaid he shall be entitied to.

. withdraw from the prosecution of the said case untill the same is paid up. The fee settled

is only for the above case and above Court I/we hereby agree that once the fees is paid. I/we
will not bz entitied for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF i/we do hereunto set my/our hand to these presents the

‘contents of which have been understood by me/us on thiS... .vevee ceerveene e ...day of....c.c.e0 0018

Accepted subject to the terms of fees. : Client Client

Kovsiert a0

w ﬁ?&?frf Supcr!nw'"’ c‘lt

@é 6Ywwe BN

Advocate

o * Buperiin wdant
LU’Q&I‘&? g.v"'-f‘ /;v i 0wy et
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